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Industrial  Developmeat Corpora-
tion Limited, New Delhi and 
Review thereon for the your 1967-
68. [ Placed In Lib,a,y. See No. 
LT -25S8/70]. 

(S) A Copy each of the following 
papers IIIIder sub· section (1) of 
section 619 A of the Companies 
Act; 1956;-

(  i  ) Review by the Government 
on the working of the Natio-
nal Industrial Development 
Corporation Limited, New 
Delhi, for the year 1"168· 69. 

(ii) ADDual Report of the Natio· 
nal Industrial Development 
Corporation Limited, New 
Delhi. for the year 1968·6":1 
along witlh the Audited Acco· 
unts and the comments of tlae 
Comptroller and Auditor 
Gener-al thereon. [Placed in 
Library. See No. LT·2SS9/70] 

Vtwl ., tbe Miaistry of Railwars (Railway 
oar ~ on Part II of tile Report of tb. 
Railway Accident. Inquiry CommUte •. 

TIlE MINISTER OF RAILWAYS 
(SHRI NANDA): I beg to lay on the 
Table a copy nf the Views of the Ministry 
of Railways (Railway Board) of Part II, of 
the Report of the Railway Accidents Inquiry 
Committee, 1968. [ Placed lu Libra·y. See 
No. LT .. 2S60/70] 

CONDUCT OF ELECTIONS (AMEND. 
MENT) RULES ETC. 

THE MINISTER OF STATE IN THE 
MI.NISTRY OF LAW AND IN THE 
DEPARTMENT OF SOCIAL WELFARE 
(DIL (SHRlMATI) PHULREN GUHA): 
On be half of Shri Govind Menon I beg 
to lay OIl the Table; 

(\) A copy of the Conduct of Eleclions 
(Amendment Rulos, 1970 (Hindi 
and Bagli sh Versions) Published in 
Notification No. S. 14S in Gazette 
ofIndia dated tho 9th January,1970, 
under sub· section (3) of section 169 
ef the ReproSOlltlltion of the 
People Aili, 19SI. 

(2) A copy ~f NctificatioB No. S. O. 
146 pub:ished in Gazette of lodia 
dated the 12th January, 1970, 
making certain amendments in Ibe 
DelimitatiDo of p,.r1ia.entary and 
Assembly Coastitueaeies Order, 
1966. under sub.sectinn(2)of aection 
9 of the Representation of tho 
People Act,19S0. [Placed In Llb,ary. 
See No. LT-2S61/70). 

AUDIT REPORT, RAilWAY, 1970 ETC. 

SHttl R. K. KHADILKAR : On behalf 
of SHRI P.C. SETHI ; I beg to lay On the 
Table--

(I) A copy of Ihe Audit Report, 
Railways, 1970, under article lSI 
(I) of the Constitution. 

(2) A copy of Appropciatioo Acco-
unts, Railways, for ~8·  Part 
I·-Review. 

(3) A copy of Appropriation Accounts, 
Railways, for 1968-69, Part II-
Detailed Appropriation ACCODDts. 

(4) A copy of Block Accounts (including 
Capital Statements comprisinl the 
Loan Accounts" Balance Sheets 
and Profit and Loss Accounts, 
Railwa) s, for 1968·69. 

(5) A cnpy of the Audit Report (Civil) 
00 Revenue Receipts, 1969 (Hindi 
version) under article lSI (1) of 
tbe Con lit~tion read with sub· 
section 3 (ii) of section 3 of the 
Official Languases Act, 1963. 
["Illced ill Lib,.,y. See No. LT-
2562/70] 

MESSAGE FROM RAJYA SABHA 

SECRETARY: Sir, I have to report the 
following message received from the 
Secretary of Rajya Sabha:-

'I am directed to inform the Lok Sabha 
that the Rajya Sat-ha. at its silling held on 
Mood.y, the 23rd February, 1970, adopted 
the followiDl mOl ion in reprd to tile presen-
tation of the Report of the Joint Committee 
of tile Houses 00 tbe Medical Termination 
of Prernancy Bill, 1969 :--



m Assent to gill 
[Secretary) 
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"Tbat the time IIppointed for tbe 
preseutation of tbe Report of the Joint 
Committee of tbe Houses on tbe 
Medical Termination of Pregnancy Bill. 
11)69, be extended up to tbe fint day of 
tho Seventy.tbird session of tbe Rajya 
Sabba." 

ASSENT TO BILLS 

SECRETARY: I also lay on tbe Table 
followinl seven Bills passed by tile HDuses 
Parliament durinl the last Session and 
assented to since a report was last made to 
the House on the Sth December, 1969 : •• 

(\) Tbe Appropriation (Railways)No. S 
BilI,1969. 

(2 Tbe Appropriation (No. S) Bill, 
1969. 

(3) The Appropriation (No.6) 'BiII, 
1969. 

(4) The Bibar Land Reforms L 
(Regulating Mines and Minerals) 

Validation Bill, 1969. 

(S) Tbe Khuda Bakblh Oriental publle 
Library Bill, 1969. 

(6) Tbe Oatbs Bill, 1969. 

(7) The Indian Registration (Amend 
ment) Bill, 1969. 

(8) The Punjab Legislative Conncil 
(Abolition) Bill, 1969. 

(9) The Salaries and Allowances of 
Ministers (Amendment) Bill, 1\169, 

(10) Tbe Assam Reorganisation (Magb. 
alaya) Bill, 1969. 

(11) The Motor Vehicles (Amendment) 
. Bill, 1969. 

(12) The Constitution (Twenty· third 
Amendment) Bill, 1969. 

ESTIMATES COMMITTEE 

(4) Tbe Manipur Appropriation Bill. HUNDREDTH AND HUNDRED-FOURTH 
1969. REPORTS 

(5) The Bibar Appropriation Bill, 
1969. 

(6) Tbe Indian Tariff (Amend.ment) 
Bill, 1969. 

l7) Tbe Monopolies and Restrictive 
Trade Practices Bill, 1969. 

I lay on tbe Table copies, duly autben· 
ticalCd by the Secretary of Rajya Sabha, 
of the following twelve Bills passed by the 
Houses of Parliament duriDl the last 
session and assented to since a .report was 
last made to the House on Ihe Slh 
December, 1969. 

(I) The Oilfields (Regulation and 
Development) Amendment Bill, 
1969. 

(2) Tbe Foreign Excbange Regulation 
(Amendment) Bill, ~  

03) Tbe International MonetaI') Fund 
lIad Bank (Amendmenl) Bill, 1969. 

SHRI THIRUMAL RAO (Kakinada) : 
I beg 10 present the following Reports of 
tbe timal~  Committee: .. 

(I) Hundredth Report regarding aclion 
taken b, Government on the reco. 
mmendations contained in tbe 
Forty-seventh Report of the Esti-
mates Committee on the Ministr, 
of Home Affairs-Union Public 
Service Commission. 

(2) Hundred-fourth Report regardinl 
action taken by Government on the 
recommendations contained in tho 
FortY'ointh Report or tlte Estimate. 
Committee on tbe erstwhile 
Mini~try of Petroleum and Chemic-' 
als Fertilizers. 

COMMITTEE ON THE WELFARE OF 
SCHEDULED CASTES AND 
SCHEDULED TRIBES 
FOURTH REPORT 

SHRI BASUMATARI (Kokrajhar): 
I beg to present tbe Fourtb Report or tho 


